
IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL : HYDERABAD BENCH 
AT HYDERABAD 	

0 

O.A.No.101/91. 	 Date of Judgement: 2, 't' 

\i.Vonkat Reddy 
... .Applicant 

Vs. 

The Union of India, rep. by its 
Secretary for Communications, 
New Delhi. 

The Senior Superintendent of 
Post Offices, Prakasam Division, 
Ongole, Prakasam iJist. (Ac'). 

. ,1 .Respondents 

Counsel for the Applicant 	N/s J.Chamanthi & 
J. V.Prasad 

N 
Counsel for the Respondents : •ShriLE.Nodan P1ohan-Rae-MddL.CGSC 

C DR AM 

THE HQN'BLE SHRI I 

THE HON'BLE SHRI 

(Judgement of the Division Bench delivered by 
Hon'ble Shri ),. Cu%1fr%t.0) 

This is an application from Extra-Departmental 

Branch Post Master questioning the proceedings No.83/84 

dated 9-1-91 under which he has been asked to submit his 

resignation for the post of Extra-Departmental Branch Post 

Master or lo. the otof Teacher, failing which action would 

be taken under rule-B of P&T ED Agents (conduct & service) 

Rules, 1964. 

2. 	 We have heard the learned counsel for the appli- 

1. v—A,---. ct_C4 c~ 
cant 5hjjJ-rki-rPnjad and Shri - etrt-Nrjha-n--ftac, leanred 

' N ,Vta- 
standing counsel for the RespondentaL The impugned order is 

only a notice to the applic€'nt for submiting his reignation 
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either to the post of Teacher or to the post of Extra-Depart-

mental Branch Post Master and in the event of his not doing 

so, the respoOdent would initiate action under rule-8 of 

P&T ED Aentth (conduct & service) Ru1e, 1964. The appli-

cant has to submit his representation to the notice as this 

is only a notice for the purpose of initiating action under 

relevant rules. No final F  isOtion has been taken by the 

Respondents. The application therefore cannot be admitted 

as this is not against any final order passed by the respon-

dents. Shri Prasad, learned counsel for the applicant however 

requests that as the period stipulated in the impugned order 

for submiting the applicant's representation/resignation has 

been expired, the applicant will be given a period of lOdays 

time from the date of receipt of this order to submit his 

representation. Accordingly the Respondents  are directed to 

Q 	W'ti CJAJ 	 ° 

occcpt the reply preferred by the applicant provided it has 

been made within 10 days from the date of receipt of this 

order. 

3. 	 The Original Application is disposed-of with 

the above direction. No order as to costs. 

ti 4t- 

- 
V4-cc-Chsirmen 

Dated: 
Dictate d in Open Court 

avl/ 	 ¶.' 
neputy rgistrar¼J) 
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To 	 for cortununications, 
Tue Secretary/ Union of India, 
New t1hi. 

The Senior superintendeltof Post Offices, 
Pra]casam Division, Ongole, Wrakasani 1st (AS) 

One copy to t"lr.J.Chamanthi & J.V.Prasad. Advocates, 
3-4-874/1/A/5, Barkatpura, Hyd. 

One copy to Mr.N.v.Ramana, Add1.SC.CAT.Hyd. 
One spare copy, 

pvm 


